
1175. DR. B"L. SHAILESH . Will 
Minister of FINANCE be plea ed 
tate: 

(a) whethor narcotics, 5nluggling has 
enormously increa ed during the- -past few 
years is evident from tn hundreds of 
cases ,pending in courts; 

• <b.) w~ctb~r it is a fact that only a few 
~Dgplns have been c~ugh.t and most of th -. 

. person~ arrested t.lre those who act on 
behalf of those ingpiris; 

(c) , the re s 

(d) tbe strin ent 
proposed to be 
ttaftickin 1 

T E MINIST. 11 ,0 
DEPARTMENT O · XP -NDITUR_ IN 
T MINISTRY 0 1 FINANe (SHRI B. 
K. GADHVI) : (,) [t j di lIt to qua,lify 
extent of. smllgglin of drll f How,ever, 
there 1188 been a sharp increas in the 
quag.tities of drui! . 5eized in rent year . 

, 

(b) and (c) It is not ~ lways pos ible 
to nab tIle kinspin as, they act from behind 
he scene . . Moreover, ·the main rackete r 

are based either at the ource or the desti­
nation country a ndja i n1ainly a transit 
country for natcotic dl"ll s. 

(d) The field formations ren1ain vi ilant . 
to curb such illicit activities. The preven­
tivo nd intelligence 11lachine y ha n 
geared up an,d appropriate ' enforcement 
measures are taken in co .. ordination with. 
the Central and State Gov rn,meut autho­
ritie.8 Iconce-rned. A Ubcralised reward 
:SChCD1C has. be n introdu cd by the 
Gov¢rnment unde whicl1 both the Central 
and s,tatc enforcement offioers and' tl-eir 
informers are entitled to reward to' drug 
seizures. The drug otfendet's arc proceeded 
against and punished under the Narcotic 
Drugs and Psychotropic Substance Act,. 
1985. 

~ 

11'76. S R C. 
Wi n the Minis te r 
pJeased to state: 

.. . 

(b) jf s " the 
thereto; and . 

e) w at fut'ther , 




